BEFORE
HON’BLE MR JUSTICE SR SEN
BA No. 50 of 2014

03.11.2014

Heard Mr. AS Siddiqui, learned counsel for the
petitioner.

Bail application will be considered after perusal of
CD.

Call for CD.

Since, Mr. JM Thangkhiew, learned State counsel is
present and accepted notice, no formal notice is called for.

IO concerned is directed to be present on the next
date fixed.

List this case on 5.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Cont. Cas(C) No. 17 of 2014

03.11.2014

Heard Mr. PN Nongbri, learned counsel for the
petitioner who submits that, he is not ready with the case to
argue the matter today and prayed for time to which Mr. ND
Chullai, learned senior counsel assisted by Mr. R Gurung,
learned State counsel has no objection.

List this matteron 11.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
CRL. PETN. No. 26 of 2014

03.11.2014

Heard Ms R Paul, learned counsel for the petitioner.

Also heard Mr. ND Chullai, learned senior counsel for
the State as well as Ms H Kristazi, learned counsel for respondent
No. 2 who sought 1(one) week’s time on the ground that she has
just entered appearance.

Prayer is allowed.

Lower Court case record has been received.

List this matter on 13.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
FAO No. 2 of 2014

03.11.2014

Heard Ms AP Kharsahnoh, learned counsel for the
petitioner who submits that, she is not ready to argue the
matter today and sought time.

None appears for on behalf of respondents

List this matter on 25.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
MC (Review) Petn. No. 8 of 2014

03.11.2014

Heard Mr. GD Joshi, learned counsel for the applicant
who submits that, the petitioner could not approach this Court or
file review petition in time due to major natural calamity that
occurred in the State of Uttarakhan and further submits that, the
delay was not intentionally but under compelling circumstances,
so condonation of delay may be allowed.

Also heard Mr. A Khan, learned counsel for the
respondent who furnished the show cause supported by an
affidavit.

I have perused the show cause.

After hearing the rival submissions advanced by the
learned counsel for the parties, I find that the petitioner has
reasons for the delay, the delay was also explained.

It is a settled principle of law that, on mere technical
defects, door of justice may not be closed, hence, the application
for condonation of delay is allowed.

Accordingly, the delay of 169 days is condoned and

the matter stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
MC(WPC) No. 423 of 2013 in
WP(C) No. 393 of 2013

03.11.2014

In the light of the order passed in WP(C) No. 393

of 2013, this instant Misc. Case also stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Review Petn. No. 12 of 2014

03.11.2014

Since condonation petition has been allowed, list
this instant Review Petition for hearing on 3.12.2014 as
suggested by petitioner’s counsel.

Mr. A Khan, learned counsel for respondents is also
directed not to ask for further adjournment as the learned for
the petitioner is from outside the State.

List it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 2 of 2014

03.11.2014

Heard Ms AP Kharsahnoh, learned counsel for
the petitioner who submits that, she is not ready to argue the
matter today and sought time.

Mr. H Kharmih, leaned counsel for the
respondents is present

List this matter on 25.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 9 of 2014

03.11.2014

Heard Mr KP Bhattacharjee, learned counsel for
the petitioner who submits that, Mr. BK Das, learned counsel
is holding the brief and could not appear before the Court
today due to some personal difficulties, prayed for time to
which Mr. ND Chullai, learned senior counsel has no
objection.

List this matter 25.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 14 of 2014

03.11.2014

Heard Mr KC Gautam , learned counsel for the
petitioner who submits that, he is not ready to argue the
matter today and sought for further 2(two) weeks’ time to
prepare the case to which Mr. KP Bhattacharjee, learned State
counsel has no objection.

List this matter on 19.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 15 of 2014

03.11.2014

None appears for the petitioner.

Mr. KP Bhattacharjee, learned counsel for
respondent No. 1 & 2 as well as Mr. R Debnath, learned
counsel for respondent No. 3 are present.

List this matter on 25.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 27 of 2014

03.11.2014

Heard Mr. S Deka, learned counsel for the
petitioner who submits that, Mr. HG Baruah, learned counsel
is holding the brief and could not come from Guwahati due to
some personal difficulties, prayed that the matter may be fixed
after 2(two) weeks to which learned counsel for respondent
has no objection.

List this case on 19.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 32 of 2014

03.11.2014

Heard Mr. P Nongbri, learned counsel for the
petitioner who informed the Court that, Mr. S Nath, learned
counsel who is holding the brief met with an accident and
could not come before the Court today, sought time to which
Mr. SC Shyam, learned senior counsel appearing for
respondents has no objection.

List this matter on 26.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 38 of 2014

03.11.2014

List this matter on 4.11.2014 as suggested by Mr. KC
Gautam, learned counsel for the petitioner.
Mr. R Debnath, learned counsel for respondent is

present.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 49 of 2014

03.11.2014

Heard Ms. S Gewali, learned counsel for the
petitioner who submits that, the matter may be fixed after
2(two) weeks as Mr. M Sharma, learned counsel who is
holding the brief is out of station.

None appears for the respondents.

List this matter on 19.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 52 of 2014

03.11.2014

List this matter on 26.11.2014 on the ground that
Mr. S Dey, learned counsel for the petitioner has suddenly
fallen ill and gone home as informed by his junior counsel.

Mr. R Gurung, learned State counsel is present.

List it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 54 of 2014

03.11.2014

Heard Mr. HS Thangkhiew, learned senior counsel
assisted by Mr. P Nongbri, learned counsel for the petitioner.

Also heard Mr. B Bhattacharjee, learned counsel
for the respondents as well as Mr. R Gurung, learned State
counsel.

Mr HS Thangkhiew, learned senior counsel
submits that, the matter may be adjourned to which Mr. B
Bhattacharjee, learned counsel for respondents has no
objection.

List this case on 10.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 55 of 2014

03.11.2014

Heard Ms AP Kharsahnoh, learned counsel for the
petitioner who submits that, she is not ready with the case
today and sought for time.

Mr. H Kharmih, learned counsel for respondents
is present.

List this matter on 19.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 56 of 2014

03.11.2014

Heard Mr. R Jha, learned counsel for the
petitioner as well as Mr. R Debnath, learned counsel for the
respondents.

Both the learned counsel for the parties sought
for time.

List this matter on 11.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 74 of 2014

03.11.2014

Heard Mr. S Deka, learned counsel for the
petitioner who submits that, Mr. HG Baruah, learned counsel
is holding the brief and could not come from Guwahati due to
some personal difficulties, prayed that the matter may be fixed
after 2(two) weeks to which learned counsel for respondent
has no objection.

List this case on 19.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 147 of 2014

03.11.2014

Heard Mr. S Deka, learned counsel for the
petitioner who submits that, Mr. HG Baruah, learned counsel
is holding the brief and could not come from Guwahati due to
some personal difficulties, prayed that the matter may be fixed
after 2(two) weeks to which learned counsel for respondent
has no objection.

List this case on 19.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 151 of 2014

03.11.2014

Heard Mr. JM Thangkhiew, learned counsel for
the petitioner who submits that, he is not ready with the case
today and sought for time.

Mr. B Khyriem, learned counsel for respondent
No. 2 as well as Ms PS Nongbri, learned counsel for the
District Council are present.

List this matter on 17.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 161 of 2013

03.11.2014

Heard Mr. S Deka, learned counsel for the
petitioner who submits that, Mr. HG Baruah, learned counsel
is holding the brief and could not come from Guwahati due to
some personal difficulties, prayed that the matter may be fixed
after 2(two) weeks to which learned counsel for respondent has
no objection.

List this case on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 168 of 2013

03.11.2014

Heard Mr. R Jha, learned counsel for the petitioner
who submits that, he is not ready with the case today and
prayed that the matter may be listed after 2(two) weeks to which
Mr. A Khan, learned counsel for the respondents has no
objection.

List this case on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 169 of 2014

03.11.2014

Mr. R Jha, learned counsel for the petitioner is
present.

Mr. SC Shyam, learned senior counsel for the
respondents sought time on the ground that he is not ready to
argue the matter today to which learned counsel for petitioner
has no objection.

List this matter on 17.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 177 of 2013

03.11.2014

Heard Mr. R Jha, learned counsel for the petitioner
who submits that, he is not ready with the case today and
prayed that the matter may be listed after 2(two) weeks to which
Mr. A Khan, learned counsel for the respondents has no
objection.

List this case on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 218 of 2014

03.11.2014

Heard Mr. ND Chullai, learned senior counsel
assisted by Mr. B Khyriem, learned counsel for the petitioners.

Mr. JM Thangkhiew, learned counsel for
respondents as well as Ms PS Nongbri, learned counsel for
District Council prayed that the matter may be fixed on
10.11.2014 on the ground that they are not ready with the
case to argue the matter today.

Prayer is allowed.

List this matter accordingly as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 233 of 2014

03.11.2014

None appears for on behalf of the petitioner.
Mr. KP Bhattacharjee, learned State counsel is
present.

List this matter on 26.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 237 of 2013

03.11.2014

Heard Mr. B Bhattacharjee, learned counsel for the
petitioner as well as Mr. SC Shyam, learned senior counsel for
the respondents who submits that, he is not prepared with the
case today and prayed that the matter may be fixed on
11.11.2014 to which Mr. B Bhattacharjee learned counsel has
also consented for on behalf of the petitioner.

List this matter accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 252 of 2014

03.11.2014

Heard Ms P Kharkongor, learned counsel for the
petitioner who submits that, MF Qureshi, leading counsel is
holding the brief and could not come due to some personal
difficulties prayed that the matter may be adjourned for
2(two) weeks to which Mr. R Gurung, learned State counsel
has no objection.

List this matter on 17.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 256 of 2014

03.11.2014

Heard Mr. KC Gautam, learned counsel who
submits that, Mr. BC Biswas, learned counsel is holding the
brief and could not come from Guwahati due to some
personal difficulties sought for 3(three) weeks’ time.

Prayer is allowed to which Mr. R Gurung, learned
State counsel has no objection.

List this matter on 26.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 271 of 2013

03.11.2014

Heard Mr. R Gurung, learned counsel for the
petitioner who submits that, the petitioner’s father died due to
cancer on 24.07.2005 while he was in service in Geological
Survey of India posted at Shillong. The petitioner who has to
take care of his mother, 1(one) minor brother and 2(two) minor
sisters approached the respondent. Initially, the petitioner was
appointed as contract labour w.e.f. the month of March 2006
and continued till 10.09.2012. But unfortunately, to his utter
surprise, he was removed from service without giving any notice
or opportunity of being heard. Thereafter, the petitioner made
several representations but the respondent remained silent.

Also heard Mr. R Debnath, learned counsel for the
respondents.

After hearing the submissions advanced by the
learned counsel for the parties, [ am of the considered view that
the matter can be disposed of with a direction to the respondent
to disposed of the representation dated 26.07.2013 within 45
days.

Registry is also directed to furnish a copy of this
order to the learned counsel for the parties.

Further, the learned counsel for the respondents is
also directed to place this order before the respondent
authorities for compliance.

With these observations and directions, this instant

petition stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 276 of 2013

03.11.2014

Heard Mr. ND Chullai, learned senior counsel
assisted by Mr. R Gurung, learned State counsel who submits
that, one of the counsel in this instant case is Mr. S Sen.

List this matter before any other bench without me

(i.e. SR Sen J).

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 281 of 2013

03.11.2014

Heard Mr. AH Hazarika, learned counsel for the
petitioner who submits that, he is not prepared with the case
today and prayed that the matter may be listed next week to
which Mr. KP Bhattacharjee, learned State counsel has no
objection.

List this matter on 10.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 284 of 2013

03.11.2014

Heard Mr. R Jha, learned counsel for the
petitioner as well as Mr. SC Shyam, learned senior counsel for
the respondents who submits that he is not ready with the
case today and prayed that the matter may be adjourned.

List this matter on 11.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 289 of 2013

03.11.2014

List this matter on 10.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 298 of 2013

03.11.2014

Heard Mr. D Thaimei, learned counsel for the
petitioner who sought adjournment for 2(two) weeks on the
ground that he is not ready with the case today to be placed
before the Court.

Mr. R Gurung, learned State counsel is present
has no objection.

List this matter on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 319 of 2013

03.11.2014

Heard Mr. R Jha, learned counsel for the
petitioner.

Heard also Mr. ND Chullai, learned senior counsel
for respondent No. 5 & 6 as well as Mr. R Debnath, learned
counsel for respondent No. 1.

Mr JM Thangkhiew, learned counsel for
respondent No. 7 and Ms PS Nongbri, learned counsel for
respondents No. 2, 3 & 4 are also present and submit that,
they are not ready with the case today and prayed that the
matter may be fixed after 1(one) week.

Prayer is allowed.

List this matter on 11.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 326 of 2013

03.11.2014

List this matter on 05.11.2014 as suggested by

Mr. R Debnath, learned counsel for the respondents.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 348 of 2013

03.11.2014

None appears for the petitioner.
Mr. SC Shyam, learned counsel for the
respondents is present.

List this matter on 25.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 351 of 2013

03.11.2014

Heard Ms Tansinia, learned counsel for the
petitioner who submits that, some new facts has come into
light and she intends to file rejoinder affidavit.

Petitioner’s counsel should have filed rejoinder
affidavit before pleadings is complete and before the matter
being posted for hearing. However, for ends of justice prayer is
allowed.

Mr. SP Mahanta, Ilearned counsel for
respondents is present.

List this matter on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 355 of 2013

03.11.2014

Heard Mrs S Bhattacharjee, learned counsel for
the petitioner who submits that, the petitioner has already
been appointed in the office of the Director of Educational
Research & Training, Shillong, as such, the petitioner is not
interested to pursue with the matter any further.

Mr. ND Chullai, learned senior counsel assisted
by Mr. R Gurung, learned State counsel also informed the
Court that, the petitioner has already been appointed, hence,
there is no cause of action remained.

Accordingly, this instant petition stands

disposed of on being infructuous.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 361 of 2013

03.11.2014

Heard Mrs S Bhattacharjee, learned counsel for
the petitioner as well as Mr. KP Bhattacharjee, learned State
counsel who sought time on the ground that he is not ready to
argue the matter today.

List this matter on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 364 of 2013

03.11.2014

Mr. R Paul, learned counsel for the petitioner is
present.

Mr. SP Mahanta, learned counsel for
respondents is also present.

None appears for Union of India.

List this matter on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 370 of 2013

03.11.2014

Heard Mr. R Debnath, learned counsel for the
petitioner who submits that, this instant case has become
infructuous.

Mr. KP Bhattacharjee, State learned counsel is
present.

Considering the submission advanced by the
learned counsel for the petitioner, the matter stands closed

and disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 379 of 2013

03.11.2014

None appears for on behalf of the petitioner.
Ms PS Nongbri, learned counsel for respondent
is present.

List this matter on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 380 of 2013

03.11.2014

Mr. JM Thangkhiew, learned counsel for the
petitioner informed the Court that, Mr. GS Massar, learned
senior counsel has suddenly fallen ill and gone home, so the
matter may adjourned.

Mr. KP Bhattacharjee, learned State counsel is
present.

List this matter on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 383 of 2013

03.11.2014

Heard Mr. S Deka, learned counsel for the
petitioner who submits that, Mr. HG Baruah, learned counsel
is holding the brief and could not come from Guwahati due to
some personal difficulties, prayed that the matter may be fixed
after 2(two) weeks to which learned counsel for respondent
has no objection.

List this case on 18.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 393 of 2013

03.11.2014

Heard Mrs. S Bhattacharjee, learned counsel for
the petitioner who submits that, the petitioner is no more
interested to pursue the matter any further and intends to
withdraw the same.

Mr. R Gurung, learned State counsel is present.

Considering the submission advanced by the
petitioner’s counsel, this matter stands disposed of on being

withdrawal.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(Crl.) No. 8 of 2013

03.11.2014

List this matter on 19.11.2014 as prayed for by
Mrs S Bhattacharjee, learned counsel for the petitioner on the
ground that, Ms. SG Momin, learned counsel who is holding
the brief is not available today.

Mr. ND Chullai, learned senior State counsel is
present.

List it accordingly.

JUDGE

V Lyndem



